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REPORTS AND MINUTES OF THE
COMMITTEE ON THE WELFARE OF

SCHEDULED CASTES AND SCHE-
’ DULED TRIBES (193).84)

SHRI H. HANUMANTHAPPA (Kar-
nataka): Sir, I beg 1p lay on the Table
a copy each (in English and Hindi) of
the following Reports and Minutes of the
Committee on the Welfare of Scheduled
Castes and Scheduleg Tribes:

(i) Fifty-second Report on the Min
istry of Agriculture (Department of
Agricuiture and  Cooperation)—Bene-
fits provided to  Scheduled Castes

and Scheduled Tribes in the coopera-
tive sector,

(ii) Fifty-third Report opn the Minis-
try of Energy (Department of Petro-
leum)--Reservations for, and employ-
ment of Scheduleq Castes and Schedu-
led Tribes in the .Indian Oil Corpora-
tion Ltd. (Marketing Division and
Refineries and Pipalinss Division).

(i) . Fifty-fifth Report on the Minis-
try of Finance (Department of Econo-
mic Affairs—Banking Division—Reser-
vations for, and Employment of, Sche-
duled \-asteg and Scheduled Tribes in
the Union Bank of India and credit
facilities provided by the Bank for
Scheduled Castes and Scheduled Tri-
bes.

(iv) Fifty-Sixth Report on the Minis-
try of Commerce (Departmeny of Tex-
tiles)—Reservations  for, and employ-
ment of, Scheduled Castes and Sche-
duled Tribes in National Textile Corpo-
vation Ltd, with special reference to
National Textile Corporation (West
Bengal, Assam, Bihar and Orissa) Lud.

(v) The Minutes of the Fitst to
Thirty-eighth and Forty-third to Forty-
seventh sittings of the Committes on
fe Welfare of Scheduleg Castes and
Scheduled Tribes.
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MESSAGE FROM THE LOK SABHA

..R'e:Fillin&npof vacancieg in the
Joint Committee on Offices of Profit.

SECRETARY-GENERAL: Sir, I have
fo report to the House ¢he folowing

f —

the country during 54
Parliament Session

message received from the Lok Sabha
signed by the Secretary-General of the-
Lok Sabha:

‘Sir, T am directed to inform you
that Lok Sabha at itg sitting held on
Friday, the 27th April 1984 adopted
the following motion:

“That this Hous, dop recommend to
Rajya Sabha that Rajya Sabha do elect
three members of Rajya Sabha accor-
ding to the principle of proportional
representation by means of the single
transferable vote, to the Join; Com-
mittee on Offices of Profit in the va-
cancies caused by the retirement of Sar-
vashri Lakhan Singh, Dinesh Goswa-
mj and Robin Kakati from Rajya
Sabha and do communicate to this
House the names of the members so ap-
pointed by Rajya Sabha to, the Joint
Committee.”

-

T am to request that the concum;nce
of Rajya Sabha in the said mction,
and also the names of thy members of
Rajya Sabha so appointed, may be
communicated to this House. .

RE: ABSENCE OF PRESIDENT AND

VICE-PRESIDENT FROM THE COUN-

TRY WHEN THE PARLIAMENT IS IN
SESSION

SHRI LAL K. ADVANI (Madhya
Pradesh): . Sir, on @ point of order. It
is a small point, bur because the Law
Minister himself is herg just now, I
would like him to enlighten the House
what is the position today when the Pre.
sidens js abroad and the Vice-President
is also not in the country. This is the
first time in these 35 years when a situ-
ation of thig kind has ‘arisen tha; neither
the President nor the Vice-President is
in the country. Whap is the constitua
tional implica‘ion thereof: 1Is there any

provision or 18 there any alternative

arrangement? And supposing there is
none, then obviously, such a situation
should not have been allowed to arise,
The Vice-President happens to be the
the Chairman of this House also, and
the House is also in session. I do nof

know what are the compelling circume
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[Shri Lal K. Advani] (
stances under which the Government
has to arrange a schedule of this na-
ture where at a time when Parliament
1s in session both the President and
the Vice-President are abroad.
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SHRI SHRIDHAR WASUDEO

. DHABE (Maharashtra):_ It is a very

important matter. 1 vould like that

this matter should be clarified hecause

both the President and the Vice-Presi-

dent are outside and the Parliament is

also. in session. A very important

business is before Parliament ana the

presence of the President or the Vice-

President may be necessary, There i$

nobody who has taken the oath so that ,
an Acting President will be (Unterrup-
tions). The Chief Justice could have
been asked. It is a very important

matter. -

SHRI M. S. GURUPADASWAMY
(Karnataka): Before you say some-
ihing, may I draw the attention to the
fact that I do not think there has been
any single instance in the past many
years when both the President and the
Vice-President were absent from here.
This is the first case and I fail lo
understand why there is no coordina-
tion in arranging the programmes of
the President and the Vice-President,
Has the Government ahy information
in this regard? Has the Government
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- question of propriety.

- Mr. Speaker has gone

Parliament Session

applied its mind on this? It is not only
a question of propriety as my friend
has suggested, In fact, it is not &
It is a lapse, a
lapse on the part of the President or
the Vice-President or the Government
together in not arranging their pro-
grammes in such a manner fhat at
least one of the two should be presént.

SHRI LAL K. ADVANI; There are
two aspects of the problem, one relat-
ing to'the Government and the other
relating {0 the House, -

THE LEADER OF THE HOUSE
(SHRI PRANAB KUMAR MUKHER-
JEE): I agree with Mr. Aavani that
there are two parts of this issue of the
Vice-President going abroad when the
House is in Session, particularly when
he is the Presiding Officer of this
House., I would come to that part
later on. As regards the firsi part
mentioned by Mr. Advani, he came
to the conclusion that in our system
if the President is out of India, auto-
matically the responsibility of  discharg-
ing his functions devolves on the Vice-
President. It is not so. The Presi-
dent is discharging his duties from
abroad and honourable Members have’
seen it when I introduced or presented -
the Finance Bill in this House after
getting jt approved by the President
when he was abroad, Therefore, there
is no question why both President and
Vice-President have gone out at the
same time, This is not .the. first fime.

Even earlier when MT. Sanjiva Reddy '

went abroad, he discussed the points

from abroad. Mr. Advani is fully awure
of it. Therefore, this type of guestion

has not arisen. As regards the second

point, sometimes it happens that the

Presiding Officers—in the case of this

House it is the Vice-President of India

—have to go abroad. Sometimes in

order to, fulfil the parliamentary com-

mitments on a number of occasions

abroad. And
that is why the institutions of Deputy

Chairman and Deputy Speaker have .
come up. Here the Deputy Chairman

is very much presiding over the House.

’_I‘here is nothing jmproper or nothing

Incongruous in that, I qon't see any,

thing wrong, .
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